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An Applicatisn has besn filed in Lhis
Tedbunal fer tranafenng the case Ne, 3‘( Ll 67 /
ef <— .o tha C;rcq.i.c Senchy Lucknow,

it apiruyed, S Apeil 1966 may
kindly be fixed fep hearing at Circuit Bench
Luckneus In this regard the nstices may be sent
te the parties ceunsel,

v-X\L‘(ﬁ«e -

Pwt %ov‘ +A3,4. 88 ok W
C'/V*"Cfv\._l: P@-a__-t_/t Lnsienioaa . @(
t.«‘-/

D 0 A:S) :D. R QT)

10\‘L\1 6 9 / a
/ S’\ Y, 1<, C*\C\\LO\‘\C\";\ \‘ — y—LR 0\\0(1,\*\ .
Nemg i i o> v g c»*;\aex Cavk,
@.«v\.kv_g U,\% C’é‘-’» \&CLQ‘&

\q» YL mum\;ﬁc
X \hfr s~ g8 %%

\4_43 o.ﬁ,f/\ U;,J\,; (e \»&JL

2 S N
— »RLD)

Y R T I L e i
MM.L L) \pﬂi»ﬂ‘«\-“f cppllcatt e LW

ol e, DLW,

ek

Y
22 M g
Lo e 3 o) ez




e

P |




4 {@ 4

b, IN THE CENTRAL ADMINISTRATIVE TS IBUNAL

GIRCUIT 2ENCH.AT LULHNO.

0638
ofs(,/T.A. No 371 198 ) QLJ 4
B CJU{_(_'L f 4\ Ei_‘uq%_’f}l’ __~prlicant(s)
Versus
W 0. R Respondent (s )

ST J-f-:) " Datel Orde.rs
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T4A N0,872/87(T) f
(WeP,NO,6073/81)

Guru Bux Singh
Union Of India

K
7.3.1989. /‘c

%o/'j/ﬂ} '

Hon'ble MryJustice Kamleshwar Nath, V,C,,

The counsel for the applicant Shri A,K.Chaturvedi

point out that the applicant has already f[iled the
rejoincder on 7,3,1983, &hri V,X,Chaudary has already
received a copy. The opposite party will maggfavailable
the service records of the applicangﬁ. The case be listed
for hearing on 20.3,1989, ‘

Fim. Zecshe K. Neoth, VE -

He. /@‘ Jolh', Jir -
—— e )
é?{an ,ﬂ-55;%;2::?ﬁ41/¢h‘6‘éf?éﬁdﬁf}b/é?@i&Jff
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qket i Y[ Chowolbory 2554
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IN THE CENTRAL ADNMINISTRATIVe 1RIBUNAL

CIRCUIT. BENCH, LUCKNOY
* JBEPER BHEFU . uF o ;
N8 8707 2
REGIST.iTION No, _ . ___ of 198 , &
A
%@ELLA_NT Sl
PPLICANT !
VERSUS -
DEFENDANT - - A
RESPONDENT
i Brief Order, Mentioning Refercnoc "H?w’ complied |
rische if necessary with anddate 5
and dat=} ‘ ;
Hon' Mr. D.S. Misra, A.M. ﬂ Mww/ 2i
i e
Hon' Mr. D.K. Agrawal,_ S Z §' ew/
74 »7
25/4/89 | Shri V.K. Chaudhary, learned counsel for ; 0(4,.»%
. the respondents states that he has received '
a copy of the supplementary affidavit to be
' filed by the aspplicant and he needs two weeks
| time to file a supplementary counter., He is
allowed to do so within two weeks., The appli-
cant may file supplementary rejoinder in office| C%“&ﬁ%f Z?’t;' 'f
’ g L
within this period. List this case for final 7&24;:%/2_4
hearing on 30-5-1989, LR - foux S Lo pazons ?
\ ;’ : 5 5 p-& k ﬁ we Mpﬁi(aﬁz__
M. A.M. 74 & forerol
: _#,,, R Revel
2 (sns) * . ,ﬂ,fw K:/%L
- s AR 11.9.45% . 44@)20/M 5
3 509 i e ool Comnpel A B b
Aplicort koo tled : : :
J,,Q.;' Levineed o tha olepr&'l*’—"- lontH e » :
] _ W e 6’,@ Nwm“' "‘4' ‘@
P e ’ it ')-“,‘"f 1
' Wﬂmmw. - - Counkev % ol:"tf:b;
11/8/89 | Shri a.x, '

: ‘,,,.ﬂ,.(.sns,}m b

Chaturvedi L/C for the applicant
files shpplementary affidava.t as directed by
the Bench on 21/3/89 ‘ :
None appeared for Lespondents except one represe

tative of the Postal Departznent. Let the Ccase be
listedq for hearing before Division Bench on

J/ o
g 1
Auwl'- i
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SIDE GENERAL INDEX
(Chapter XLI, R;lgs 2, 9 and 15)

A 0 47

Nature and number of case. . 2ot ... & /o / ¥ 3 vV )
-~ iy 4 4 y\/\ (QN 3

Name of parties %'Wu o MSHIHES %K’ ....... 24 6 -

2 w"CRIMINAL

. J 17 7/ v
Date of institution.......... f | BTl N e Date of decision....coovvvnnnnnns
Court-fee ! Date of ¥ , _Rema}rks
Serial Number admis- | Condition u:icludmfg
File no.| no. of | Description of paper of sion of of ate o
; paper ; o sheets (Number Value paper to| document |destruction
of record of paper,
stamps if any
1 2 3 4 5 6 T 8 9
R Y T Rs. |P.
y I le
/ / ,f:"’ ! }'
{ o | 2 4 g :
2. Led & , A : , I8 o
i // / /' J {
‘ Y <
: y
A 2 :
Ol ¢
= g‘ [“:} lee s i ﬂ [l
/]
g (20
)/
& | REA E)W [ — <R

‘ - Oveln €2 — (Qﬁ e
Y’W% ST L C

!

I have this day of 198 , examined

the record and compared the entries on this sheet with the papers on the record. I have made all necessary
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps

of the aggregate value of Rs, that all order< have been carried out, and that the record is complete and
in order up to the date of the certificate

Munsarim

e

Clerk

Date.o-o.on----..-.-
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In the Hon'ble High Coeurt of Judicature at Alld.’

Lucknow Bench, Lucknow.

Writ Petition Ne. X lg8l,
HO

Gur Buzx Singh *e e s Petitiener

Versus

Unien eof Indiac nd ethers e« oo OppeFPartiess

I ¥ DE X
S1.00. Particulars Poge Number
1. ¥rit Petition | - ¥t

2. dnnexure Vo.l Appointment
Order of the petitioner in 10
Leave arrangement.

3. dnnexzure No.2 Apreintment
Order of the petitiener in 11 - 12
clear vacaney.

4. Annerure No.8 Order dated

R21l-9-81 i ssued by Asstt. 13 - 14
Supdte. of Post Offices,IX0

reg aming harding ever charge.

De dnnexure Voo dppeintment
Letter of Sri Mathura Prasad 15 - 18
Oppo Par‘ﬁy No o6 o

6+ dnnezure No.5 Representation :
of the petitioner. 17 - 19

7. dnnezure Noso=A lebtter dt. :
28-11-81 issued by 8r. Supdt. 20 - 21

of pest effices, Lucknow.
8. dnnexure Noe+6 Terminatien

Order of the petitioners 22
9. dnnezure lo.7 empty envelep

in which termination erdepr 23

was pe sted by registered pest.
10.4ffidavit 24 - 25
11.8tay Applicatioen 26
12.Power 27

Lucknew MW

Dateds16/12/81 Coun sel for the petitior
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b 2 Ao ‘13: hogriae s th= ‘f)e‘é{ ?61&1 bn g
Lo VDMJ BV A ring
Se That the petitioner centinued in service

Jer abouf 2 years witheut amy bregk and his
cenduct md werk was always satigfactery. No
adverse entry was avorded te the petitioner during

his tenure of service.

6e That the petitione ™ was surprised te
‘ receive a copy of a letter dated 21/9/81 allegedly
signed by Assistant Supdt. of Pest Offices,
Lucknew (West) Sub Divisien , LuCknew cddressed
te Ori ReK. Dizit to the effect that his services
. - had been dispensed with by a letter No../Raghunabh
’ pur, Lucknew Dgted 21-95-81. 4 cepy of the sane

18 dnnexed herewith gs dnnezure No.3 to thie

#rit Petition.

7o That ne such netice as referred to above
in dnnerure 3 was ever received or served in oy

mmner upen the petilion er.

8e That ene Sri lathura Prasad met the
petitioner seme time in Nevember, 1981 gqd gave
him o letter No.t/PF-1/66=11 Lucknew Dt,16-11- 1981

alleged te have been i ssued by the Supdt. of

Pest Offices, Lucknew Diuvi sten, Lucknow oddressed
to the said Sri NMathura Prasad, since the Cepy

did net bear any signature of oy persen or
NEEZTo 0w autherity gnd the said Spi

show the letter

liathura Prased did net
that might hove been received by

him that the petitioner ceuld net hmdeyper

of

the charge of the re which he h 1d
e he

st od nateriql
Jor wont of a'bhezz?’:z'(,‘z'ty.

|
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9.

Th gt the petitieoner by way of abandened
cautien met Sr. Supdte. of Post Offices, Lucknew
Divisien, Luckn ow whe infermed the petitiener

that the services eof the petitiene r have been
terming ted fer the reasen that the petitioner

/ o+
belenged to o different village which was mere

than a mile awagy frem the post eoffice which was
Jactually in-cerrect.

10.

That the petitiencr having ceme te know

the reasen ef his terminction (theugh termina tien
~

erder was net served till then) made ¢ r2 written

representation doted 23-11-1981 aud

pested under
regi stered cover to the Directer, Pestal services,

Luckniw fegion, Lucknow with copies to the Sr.

18

Supdte. Po st “,“,/‘zces, Lucknew Divisien, Lucknoew
and twe ethers. 4 cepy of the said representatien

annexed herewith gs dnnerure Ne.5 to thig
writ petition.
B o -

\ 11,

That ne reply ef the above representation

has been received ge far by the petitioner.

&/ o 3-12-8) h-

.‘[r - -v‘ - .

B \\5\\))%;\ 12. That |the petitioner received g regi stered

¢ IOy L BeNo HlvE 16001 ot 291187 §

— le‘buer:\“‘,-rrom the Sre Supdt, of Pe st Offices, Opp e
Farty Ne.2 reminding hin of The letters
21=9-81 (dnnezuyre Nes3) and 12

AT Y

s dated
whereby he was erdered te

«1ls 81 (net received

hande ver charge to
Sri BuKe Dizit, But the petitioner had net dene
S en wreng reasens gnd erdering hin te leok te
the letters dated 16,11, 1951 (dnn ezyre Vo) ond
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seal of Chewk Pest Office dated 28-11-1981
besides the seal ctc. of the office The
eriginal envelep in which impugned r‘ermina'b;'er;
order (dnnezure-6, is reeeived is alse filed

herewith as dnnexure Jo.7 te this writ petition.

17, That the petitioner is aduised to
state that the impugned termin atien erder
Annezure Ne.6 is illegal ond ulirguvires and
hae ne effect te terminale the services ef the

petitioner.

18, That the petitiener is not being paid
his sala,fg,f although the sub pest eoffice is
heused in his residential heuse and the petitioner
is discharging his duties gs dAtirikt Shakha Dok
Pal (deDeBoP.le) Roghunathpur in terms of his

appeintmen te

19. That the erder of termination is arbitrary
fanciful and malafide ond against naturgl Justice

besides being il‘legal .

20. That the petitiener wprehends that
that Oppe Porties 1 te 4 gre Javeuring the

Oppe Farties JVa.S/V(S‘ ad would do so unless
their malcfide getien is legally stoyed.

21 That the services of the petitioner
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were net terminabted accerding te Rulee. No
notice or steps asr equired by the Rule were
taken qgain st The petitiener to terminate his

serviceSe.

22, That inspite of the abeve cenjusien
created by the Oppesiteparties the petitioner
18 discharging his duties gs Atirikt Shakha

Dak Pal (4.DeBuPelts) Baghunathpur.

23 That me since ne legal netice of
n—

termin gtion ef service has been served upen

the petitiener, the question of handing ever

charge did net ari se.

24, That ne ether altemative aqud
efficaitious remedy is guailgble te the peti-

tiene r except this writ petition.

25, - Thot the termination order dated
17-9-81 (dnnezure No.6) received on - 15-81
is illegal and liable te be set aside en the

Jellewing amengst e¢ther greund -

G&rQUNDS

e ) - f .o 5
(i) Because the teming tien order centainec

in Annexure Ne.6 is illegal wmd in vielatien

of principles of natural Justice.
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Ay
%
e
(ii) Because the termination erder

contained in Jnnezure Ne.6 is in gress vielatlien
of fundamental rights guaramteed under Qon stilu-

tien of Indice

(iii) Because the termination erder
prima facie bears stigna ond tentameunts te

puni shment and is therefore illegal.

(iv) Because before passing termingtien
erder ne epperiunity ef dbeing heagrd was given

te the petitioener.

(v) Because the termin atien erder is bad
in 1av and eppe si te /parties maintaine malafide

intention ainst the petitiener.
ag P

(vi) Because the terminatien erder dgted
17-9-81 sent by registered post te the petitioner
vide pestal registratien Ne.RL468 dated @8e11.81
received en 2-12-1981 itself shows the malgfide

intention of the Oppesite parties.

(vii) Because before passing ternin ation

] » 9 7. »
eréer neither ene menth’'s netice nor one menth'g

Pay in lieu thereof netice has been given 4o the

petitiener as required under rulese

T Nt

(vivii) Because the termination erder dated

17-9-81 preceiped by the petitiener on fm 1281

terninating the services of the petitioner with

retrespective efiect is bgd in 1 aw.




m%i

PRAY ER

It 18 therefore, respectfully prayed
that this Hon'ble Court be pleased te issue :-

, erder, directien er the like
(4) awrit of certierari/quashing the

impugned termin gtion erder centained in Jnnezure

Noe6 to this writ petition.

(B) auwrit of mandamus, erder, direction or Ghe
like cemmanding the eppesite parties No. 1 te 4
net to give effect te the impugned Terminatioen
order dated 17%9-1981 centained in dnnezure -6 and
allew the petitioner te centinue in service with

Jull wagese

(C) That my ether alternative remedy which
this Hon'ble Court deem just md preper in the
interest of justice may please be given to the

petitioners

(D) That the Cosls of the petition be gllewed

te the petitiomer again st the oppesite partiese

Lucknew

Dated:16/12/1981 Fetitioner

-
e

ddvecate,
Coun sel for the petitiener.



-

b0/
- 10-

In the Hen'ble High Ceurt ef Judicature at d4ll dhabad,
Lucknew Bench, Lucknewe

Writ Petition Nee 9ceeees. 0f 1981,

Guru Bizx Singh .o ER eses Fetitiener
Versus

dsppeze Unien of Indic &: ethers s.e.0pp. Farties.

dnnezure No.l

&/ Raghun athpur Dt. LKO - 3/1/80

Leagve Order

Shri Ketpal Singh EDBFY, Raghunathpur is
hereby granted leave /4 for 180 days we.esf I-1-80,
Shri Gurbuz Singh engaged by Sri Ketpal Singh
will werk a8 EDBPIf Raghun abhpur at the respensibility
of Sri Ketpal Singh. |
dsstt. Supdi. Pest Uffices,
Lucknoew (West) Sub Din,,

Lucknow -2260086
(Seal)

1. Kotpal Singh, EDBPY, #gghunathpur (en leave)

o}/ ’ Copy ‘te:-
=1 .‘\y’i-‘;"
14

20 Po}:o LKO.
3- S.P.Mlo J)l;’allo

(True Gopy) .
\3‘1—7??‘52‘%41
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@ In the Hon'ble High Court eof Judicature ot d1ld.,

Lucinew Bench, Lucknewe.

irit Petition e of 1961,
Guru Bu.'l.' Singh ) 2o Petifianer
Versus
Annexure IJo.2
A " e

LUDIAN POSTS AND TELEGRAPHS DEPARTIE NT

Office of Sr. Supdt. cf Pest Office, Lucknew Ui visior

ieme J»"a.]i/Pﬁ’-l/Gé}, dated gt Lucknew=226001, the 2.12,
80,

. Sri Gur Bur Singh, s/e Shry Kotpal Singn
village ardpoe st Baghun athpur, District Lucknow is
hereby erdered te be appointed 48 E.DeBPY Raghun ath
pur temporarily. The post is temporary but there is

likelihood of its permonency.

Sri Gur Buz Singh sheuld clearly understand

that empleyment as E.D.BPY Raghun abhpur is purely

temperary md does neot confer upon oy right, fer

permanent abserption and th gt his services are ligble

vo be terminated at ary time by the undersigned
witheut G38igning any regsen. He will be geverned

by the P&T EDA(Conduct gmd Service)Rules, 1964 gs

anended frem time to tine,

He sheuld gl se cleorly understmd that he

will have %o provide ¢ sub stitule at his own risk

\‘ md respen sibility wheneper he preceeds en legye

after ebtaining prier apreval frem the office and

that he will have 4o provide g suitagble accommedatien

Jor housing the pe st effice for which e rent will

be payable by the Depgrtment,




/72N

-12-

Charge report sheuld be submitied to this

of fice.

Sd/-Maﬁhura Prasad,
Sre Supdte of FPost Offices,
Lucknow Divisien, Lucknew226001,

Copy forwarded te the fellowing for infermatien

and n/ qs-

Le

e

(a)
(b)
(c)
(d

N

e

Lo
Se
Ce

Shri Gur Buz Singh, e Sari Ketpal Singh,
village & P.0. fqghunathpur, Lucknew.

The ASPOs West Sub Divisien] Lucknew fer
obtaining the fellewing documents frem Shri
@yr Bux Singh:-

Surety Bend.

dttectatien ferm in duplicagte.

Health Yertificate.

Letter of acceptances
The Postmaster, Lucknew Cheuwk, HeOeyLucknow.

The Directer of dccounts, Pestal, UsP.,Lucknow.
The Sub Pe st Yaoster, Malihabad, Lucknow.

Jp are.

(True Copy)
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In the Hon'ble High Ceurt ef Judicature at 411 avab od

Lucknow Bench, Lucknows

#rit Petition Noe of 1981,
Gur Bux Singh . .o .o Petitioner
Versus
Unien of India and ethers ... cessOpp.Fartiess

dnnexure No.4

Bifice of Sr. Supdte. of Post Cffice, Lucknew D3iuyicén
. Luckn ew =1.
ltemo NeJH/PF/66~11 Lucknow-226003, the 16=11-1981

Shri Methute Prasad, s/e Shri Ghan syhanm,
village and P.0. Raghun athpur, district Lucknow is
hereby erdered to be gpointed gs &.D.B.PEY Raghunath
pur ‘temperarily. The pest e is temperary but there
i8 likelihood of its permanency.

Shri Mathura.Prasad siould clearly under stand
that employment as 5.D.Bpy, Raghunathpur is purely
temperary and d@es net cenfer upon any right fer
permanent gbserption md that his services are ligble
termin ated at my time by the undersigned without
assigning my reacen. KHe will be geverned by the p&T
EDAs (Conduct agnd Jervice) Rules, 1964 4s gnended Jrem
time te time.

/e should clearly understad thy t he will

have to previde q substitute at his oyn risk ond

respen sibility whenever he preceeds on legye after

ebtaining pPTier mpreval Srem the office and that he i

will have teo provide @ suitable acconmedagtion fop

heusing the pest effice Jor which ne rent will be

Payable by the dep artment.,
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In the Hon'ble High Court ef Judicgature gt Al1lahabqd,
Lucknow Bench, Luolmow.‘

Writ Petition We. of 1981, g}o
F i

Gur Buz Singh ... p— g Petitioner
Versus
Union ef Indic and ethers.. s+ eesOpp.parties.

Affidavit
I, Qur Buz Singh, ag ed abautiwra, son
of ¥ri Ketpal Singh, resident ef Village gnd pe st
¢¥agﬁun athpur, District Lucknoew pested s E.D,Br1;
Loghunatpur, Lucknow, the de

penent do hereby solemnly

state as unders-

L, That the depenent is the petitioner in the gbope
. /
writ petitien md s Jully cenverscnt with the facts

of the case.

e That dnnezures yo. 1 e 7 of the writ petition
are true cepies of their 0riginals and have been

Compared with theipr origin al s.

3« That the contents of paeragraphs 1 te 25 of the

writ petition gre true te my eun knowledge mgmd the

contents of groeunds (i) to (viii) of the writ petitien

are irue teo my belief.

Lucknow

Doteds (2R IR ) Deponent,

.-..-C‘Oﬂ'bdo 07} ‘DCQC 2:30
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O

Verificatien

5

I, the above named depenent de hereby verify

b
X

/

thagt the centents of paras 1te8 eof this Affidavit

are true te my belief.

concegled amd ne part of it

me Gode

Jal cee

Se help

Nothing material has been

Signed.dated 16=-11-1981 in the Figh Ceurt

Campus, Lucknows.

Lucknouw

Dateds December 16, 1981,

identify

Depoenente.

I/btqgw the deponmst whe has

Selemnly aqffimed before ne
@n.lkﬁ)'.mu.a’t.aiuc avCWO/W
by Gur Bux Singh, Bepoenent,

whe 18 identified by Sti.vv.

) &.ﬁsv-\.-&’é\?ﬁm. oAd voe a’lf;c,

before me.

ddvecate.

High Court, Lucknew Bench, Lucknouw.

I have satisfied nyself by

ezanining the depenent that he under-

stands the contente of T}

8 affidavit

which have been read eut and explauined

by me.
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In the Z;Court of

AN 2 i )
UL [’M < ‘omnan

sspplicant

/. \/5“ . /// & v.,/ C]T/L/S

— Plaint

L/

VERSUS

Complainant

Defendent Opposite Party

In the above mentloned

having been Instructed by

and plead on =, —

Dated

Respondent

Original Suit

2nd
Civil Case

Accused

bl pau

/7

his

their

LUCKNOW,

I appear for the- 0//&/" / ’-'[_]_L,f;,,g_,““ -

47 f A .
'37; ,// , A Q/f;c% ., JU}“ /)l { //1/ ///,d',' Z/,“_(/
"""‘ ,’47'4',/7/7,/ b/& ”d}’ L’“(’}*?’d’l/\,

oy

FlrSt Civil Appeal l/i/ ) [‘ No. é 07—15_‘%” 19 Cég/
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Note of progress of proceedings and routine orders

Dated of
which
‘ case is
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ORDER SHEET
IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 5/ |
(o P No. 6073 of 198
s
Dated of
Date Note of progress of proceedings and routine orders which
case is
adjourped
o 1 o 2 3
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NOtO of progress of proceedings and routine orders ?vzgl?cgf /
case is
adjourned
1 D) 3
e €% % ) }
SIS _, ______ Cﬁ‘i“ - Qated 22{X-€72,
9:'(44 5 4 o Ng-ur ﬁg%m,{c_& | .
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Before the Central Adninistrative Tribunel, Additional

i

" L e T | - % «
3',,?"‘5:‘] el LGN GDG

AT CUALL Denca, LUCxnoOl

] ~
e dbe e

) s Wywr D4 ‘
Gur Bux % in ARL P

T -1

Union of India and othere cens espondients

Qe R T v {4 Feyapd 4
= i '~'\“)‘:')l 1€ Y e P 1L UARTLIU

1, Gur Bux “ingh, ags! about 35 veers, son

of “hri Kotpal Singh, resident of Majara Reghunathpur
- i ey et mweyed  Baohim ey nur L etrict

Gram Sabha May Vuﬁd, post Lagn Manthpu 3 LBVl LCL

L'Lk(;z'. N ’ C",;';’T_‘ ¥ m e :“ f'", ~t-~, { 7‘:" s -

‘ R . L o I T IO ¢ .
1' That " NOM £ { ie Bl anplicsy 11 tne

4 3 { t ( ]
above Ccas ience IULLy S L Wakn cte and

Wag Lxtra U

Raghunathpwr from 1960 to 1980 ag he was residont

Majara Raghunathpur Gram °abha Marwanae

3. T’T’,f‘t f""" A nar "“t j.q vgf‘ﬂif: Mg oF T.A"?"”.‘“:
Raghunathpur Gram Sabha Marwenae The father of the

aeponent ie having ergiculture

,
’..
C
P
-

i

lanad in lMajara

Raghunathpur Gram ©abha Marvana. 1}

I % ¥ N T o 3
1€ Prendges In

Which the post oifice

(a un a8t hnur A 1ftia I A ;
gnunachour wi ituated durin
S

the tenwre of Shri Kotpal

i

s

wingh and the depomnent i
160 - vile dep onent i&

\‘ TYUWe o \x‘ Rt .‘";»/\'\.‘Is\ KQ\\)C‘\ (.)‘ wa LA

M. (¢
VOAL |

WAL ¥ %

g YWe u\—‘ A \‘\_“_.’ ¢

’
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S

situated in Majera Raghunathour Gram Sasbha Marwan a.

Lo That the Gram Pradnan of Gram i3§1bhii Varwana
has iassued a cartificate in which he Wae certi i:d that
Majara Raghunathpur ie in Crem Sebha Marwara. Hence
thire 1e ro village in the name of Raghunathpur but

o]

1t 1s only a Fajara of Gram Sabha Marwans. However, the

post oifice has been named as Raghunathpur hence the
same ie being run in Majara Haghunatppur in Gran ©abhé

. r { X ) ”
Marwana Uietrict, Lucl«:rmw.(\w‘(ﬁ“\% R B J 1‘
\K/W\/‘\ a/\/\v\e/x,u_Le\ ey (x\nb\c/aobu/- No SV\ t HMA ﬁig/{

De that ths dcponent ls éigible for the pont
of Ixtrs, Departnental Branch pont mastear Post Office

W G T U I T anfl o okl € 4
Rat‘.’éhhﬂ&bii‘fku mMaeYy Yhe Mlir-a anft gaa ouch the &eﬂmient

Wae appointed with effeet from 14141980 as Lxtra
Departmental Branch Poeot Master Poast Ofiice iaghunathpur
Grar Sabha Marvwende The services were terminate-d

arbitrarly and illegallv.

Dated: Lucknow:

April , 1989 Ueponent

Verificat ion

4 the above named deponent "o h reby verify

that the contente of parés 1 to 5 of the affidavit are

true to my own knowledge. Not hing is wrong in it and

nothing material has baen conceaied, =0 Wlp me Go 3

Dated Ludknow

A +
April 2 19€9 Yeponent

t-o
L
b
-
=1

e 0i the deponent
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! et BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW
T.A. Ne, 872 eof 1987 e;
N
Guru Bux Singh oo Petitiener
Versus
Unien ef India & Others o« Opp. Parties
Counter Affidavit en behalf ef Opp, Party Nes, 1 te 4,
!
I, DJR. Marak aged abeut 35 years, sen eof
e
Sri R.ﬁﬁ&VSangma at present pested as Senier Supdt.
< A 9
YI8G, . of Post Offices, Lucknew Div, Lucknew do hereby
87 v , |
S S selemnly affirm and state en eath as under:- {
U, P
: 1 That the dependent is the epp. party ne.,2 in
abeve neoted writ petitien and is filing this {
Ceunter-affidavit en behalf ef epp. parties nes.l te 4, 1
¥
| 2% That the dependnt has read and understeod the
‘- centents of writ petition and accempanying Annexure filed by

) f*:jthe petitioner as well as the facts depesed hereunder in

£ reply thereeof,

33 That in reply te the centents ef para 1 ef the

|

writ petitien it is submitted that the petitiener was net |

‘« ' 7/7«’/

U TR MAGS sy away;

Senior Supdt. of Post Offices @PPointed as E.D, B,P,M, Reghunathpur with effect |
Lucknow Divigion-226003

frem 1,1,1980 but was temporarily engaged te werk as




& C A6

-2-

E.D., B.P.M/ en the respensibility ef Shri Ke %pal
Singh, whe was granted leave, By engaging the
petitiener in the leave arrangement te werk as

E.D., BPM en the respensibility ef the permanent (;s
LY
E.D., BPM the petitioner can't be terminated as

appeinted E,D., BPM Raghunathpur.

4, That the centents ef para 2 eof the writ-
petition are admitted but it is submitted that

the petitioner was being paid a menthly censelidat#ted
allowance Rs.129.50 P,

Se That the contents ef para 3, 4, 5 ef the writ

petitien are net disputed.

6, That the contents of para 6 ef the writ
petition are net cerrect as stated hence denied

and in reply it is submitted that the services eof
Sri Gurbux Singh E,D,, BPM Raghunathpur were
terminated by the O.,P, 2 en 17,9.81 and a cepy ef
the erder Neo,H/PF-1/68-11 dated 17.8.81 was endorsed
te the Asstt, .Supdt., ef Pest Offices, West Lucknow

for arranging immediate relief of the petitioner,

The A.,S,POs West Lucknew accerdingly vide
his letter Ne,A/Raghunathpur dated 21,9.81 addressed
te Sri R,/K. Dixit Mall Overseer, Malihabad, Lucknew

te take ever charge frem the petitiener and te werk as

E.D, BPM till further erders. A cepy eof the above said

I ——

erder was alse endorsed to the petitioner te hand ever

the charge ef the Branch Pest Office, Raghunathpur te the

S %N:):«K%EM" Mall Overseer,

Senior Supdt. of Post Offices
Lucknow Divigion-226())3

T That the contents ef para 7 ef the writ petitien

sre net admitted as stated and in reply it is submitted




e e

ARt

i revision for
) Rules 1964 and there 1S ne p
Services 3

i he said rule.
serving the notice under t

5

8. That the centents ef para 8 of the writ- |
petition are net correct as stated and in reply, it
is submitted that censequent upen termination ef
services of the petitiener as mentioned in para 7 abeve
gpi Mathura Prasad was provisienally appeinted as

E.D,! BEM Raghunathpur vide the Meme. Ne,HM/FF~1/68-11
dated 16.11.81 and cepy theresf was also endorsed te
the petitiener fer handing ever the charge te

the said Sri Mathura Prasad immediately.

The cepy of the erder was duly signed by the
under-signed and the cententien of petiticner that
it did net bear any signatures, is net cerrect,
The petitioner did net wilfully handever the charge

ef the Branch Pest Office te said Sri Mathura Prasad,

2. That in reply te contents ef rara 9 of

Writ~petition that it is admitted that the petitiener

saw the O,P=2 in cennecticn with the terminatien ef

CLNE his services and he was clearly teld that his
e

services were terminated under rule 6 of E,D,As

(C&S) Rules, 1964,

Ne such reply that his village

fell at 3 distance 'of mere than e¢ne mile, was
given by the epp.party ne,2,

10, That in reply

te the centents of rara 10,
11 of the wrlt-petltlmn

u' J% R
"10r Supdt, of po,

SI‘T'-T"m

it is submitted that ¢
resentatioen (arpllcatlon) of" the petitioner
v,3wvnw))p{“” Was received at the office of Opp

¢

« party ne,2




%“IQ/ A

0 -l

s net censidered fit te give his reply.

113 That the centents ef para 12 ef the writ
petitien are net cerrect as stated and in

reply te it, it is submitted that the Annexufe ¥ &Z
’ 4
274

L4

s s

0,3 1is itself a letter dated 21.9,81 frem the

+S.PO0s Lucknew West, it is net a reminder, It

>

was issued by the A,S,POs Lucknow (W) in

compliance te the erder of the DP Ne,2 H/PF~I/68-II
dated 17.9,81 te Shri R.K, Dixit, Mail Overseer,
Malihabad te take charge ef the Branch Fest Offie
from the petitioner whose services were terminatd d,
Letter dated 12,.11,81 frem A,S, FOs, Lucknew West,

was issued te Sri R,K. Dixit, Mail Overseer , Malhishabad

4 -
te take assistance frem the Statien Officer I/c.
P,S. Mall fer taking charge frem the petitioner as
the petitiener had refused te handever charge te
the said Mail Overseer,

Subsequently vide and office Memo No, 1/ Pr=1/
96-TI dt. 16.11.81 one Sri Mathura Prasad was
previsienally appeinted as E,D, BFM Raghunathpur

Y and a cepy of the said erder was endersed te the

said petiticner whe was clearly erdered te
A “handover the charge of the Branch Pest Office te

the said Sri Mathura Prasad.

125 That the contents ef para 13 ef the writ-
petition are net correct, as stated and in reprly,

it is submitted that in this para, the petitioner had

tried te mix 2 issues in ene & thus his contention

gﬁé{)/’7ﬂ;é is net cerrect., Sri R.,K, Dixit, Mail Overseer,
9T ¥R ANAI§e n=q3 sma;

Senior Supdt. of Post Office« Malihakad was erdered en 21,9,81 te take charge ef
T uckmow Division-226003
the B,0. when Sri Mathura Prasad was net appeinted




==

. E,Dy/B.PM.®n 16.,11,81 Sri Mathura Prasad was
appeinted as E,D, BFM and the petitener was asked te

handever the charge the said Sri Mathura Pragsad. As

AU !
B

Sri Mathura Prasad was appeinted en 16,11.81 and was
asked te take evercharge ef the B,0, the erder dated

21,9,81 steod superceded, There was ne cenfusien

foer the petitiener and he weuld have very cenvenient=
ly transferred the charge ef the B,0. te the said

Sri Mathura Prasad. The petitioner deliberately did
net transfer the charge and teek this lame excuse

in this paragraph,

13, That the centents ef para 14 eof the writ-

petition are net cerrect as stated hence denied the
petitiener was net enly required te handever the charge

of the F,0, te Shri Mathura Prasad whe was cate-
gerically asked in this effice Meme No.H/PF/68-IT
dated 16.11,81 te previde the accemmedatien fer
heusing the P,0. fer wh ch ne rent was te be paid

to him, fhe question ef handing over the pessessien
of residential heuse fer the petitiener dees net

arise at all ner it was ever erdered.

— 14, That the contents ef paras 15 & 16 ef the

;qgfﬁ‘writ-petitian are not disruted,

< 153 That the centents ef para 17 ef the writ-
petition are net cerrect as stated and are denied,

the services ef the petiticner were rightly terminated

in accerdance with rule,

Q@T)/} 16. That in reply te contents ef para 18 ef the writ-
g = fdilue saq3 O

Senior Supdt. of Post Office:

I ucknow Divigion-226003
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petition it is submitted that the services of the
petitioner were terminated en.l7.9.8l and therefeore,

he is net entitled te get any allewance thereafter, %?Q

17, That the centents eof paras 19, 20, 21 of the
writ-petition are wreng hence denied, the services of

petitioner were terminated after fellewing prescribed
precedure,

18, That in reply te the contents ef para 22

it is submitted that the petiticner deliberately

retained charge of the pest effice in erder te secure

stay erder frem this Hen'ble Court,
19, That the centents ef para 23 ef the writ

petitien are net cerrect as stated hence denied and
in reply it is submitted that there is ne prevision

te give netice prier te terminatien,

20, That the contents of para 24, 25 of the writ-
petition are net cerrect as stated hence denied the

greund taken by the petitioner are net tenable in

the eyes of law,

21, That therefere Ketpal Singh was werking

as extra departmentally Branch Pest Master Raghunathpur,

He was retired en his superannuatien with effect frem
15,3.80, But he proeceeded en leave with effect frem

1,1,1980 vide granted leave te therefere Ket Pal Singh,
the petitiener was engaged as substituted by therefere

Ketpal Singh thereafter the petitioner was admitted

4 " ion
Jw,.[;¥k27?i7¢?@9;;ﬁﬁﬁny on temperary pest witheut any proper selecti

renior Supdt. of Pest Office

e

[ ek now Divisgion-22000);
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vide by erder dated 2,12,80 and the erder (Annexure=2)
it is purely mentiened that this appeintment will
net give any right te petitioner fer permanent $%J
abserption and his services were liable to be 7

terminated at any time witheut assigning reasen

subsequently therefere Mathura Prasad was

appointed en legal basis vide Annexure=4 but in the
mentiened time the service of petitioner were

terminated rightly vide erder dated 17.9.81,

22, That the petitioner has ne right te claim his

legal appeintment as Branch Fest Master as a
matter eof right.

23, The writ petition filed by the petitioner

has ne ferce and it is liabkle te be diémissed

<:d%% ne t

JqC TS Ndige 19q3 q@Eey
+-ior Supdt. of Post Office:
Lucknow Division-226003

with cest te the epp. party.

Lucknows

Dated ¢ July 88,

Verification

I, the above-named depenent do hereby
verify that the contents ef paras l of this
affidavit are true te my ewn knowledgeﬂ and these
of paras U te ]u are believed to be true en

‘C : . :
the basis ef efficial recerds and infermatien
gathered and these ef paras iq/tofD,fl are

f ~C
believed te be true on the b&sis ef legal advice,
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-

Ne part of it is false ang nething material Has

been concealed, se help me Ged,

W/
,
S@J%%gQQTDfﬂQ\____;__

99T ¥ B 7‘\}'».,,‘ ANAT HEay
Senior Supdt. of Post Office:
Lucknews: dated | ueknow Division-22600

July 1988,

I identify the depenent

who has signed before me ; N

/ \ q /’ /
\ -
[y N\ e
W=l

Selemnly affirmed before me on Tl | X at
AN/ B by Shri s
t e deponent who has been identified by

Sri V.K. Chauhderi, Advecate High Ceurt

Lucknow,

I have fully satisfied myself by examining
the depenent that he understands the contents of
this affidavit which have been read out and

explained te him by me,

Oatrl Cemmissioner,
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Beiore The (entral Administrative Tribunal 443 tional
sench allahabad, (ircuet Bench Lucknow,

§ %

oo _
=t Bux :31!]&71 oo ce @ s 0® Lpnliicant

-

o

Jersus

Union or India and Qthers eee T Opposite Parties

application ior producing the record

T applicant most respectfully submites

as undars -

—
L ]

Inat tne 2o0ve case is against tae impuguned

order oi termination dated 17+.%¢&1e

Therefore it is most respectiully prayed ths
that for the reasons disclosed in tne ageorpining affid-
~avit the Hon'ble Tribunal may be pleased to directine
Opposite purties ior producing the completex serv.ce
record of' the applicant and record pertaining 1o the
gppointment oi Shri Natnura Prasad, Opposite partiesg

’ 1 - - \M .
loeb before the Hont ble Iribunal &t tne ubove case in tne

=2

interest ol justices

TR f-mxa),}

vateds Lucknow:

arch 7 , 1969 Applicant
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LUCKNOW M.P. $Q6G |91 (L

Vo 872 of 1987
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Jynion of India and olhers o Opposite Parties

.;J_f]_i;t'ui on ;‘f) ;"::?332'.'-1151.(’1':: l.'é!':i oraer ﬁt01709091

Ddsetu )Y On' LE ML , usevlce S :; - : & ~"3V'ci$ tava g‘:
A I e e el i W om
Hon'ble lr.Justice A.B,Gorthy, /fdmn.Member

e 11hm4 ae 5
itione st »tfully submits as under :»

: That the case was fixed for hearing on 17.9,91 but

. 1 . 4 2 b bk am ey ' g o
due to mistake tae date noted by the counsel for the
h ke 14 .
petitioner was 2.9.10¢1, Hence the case could not be
etit as
» 4
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. IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL >
f(Q'(l” ,‘ ;/& tl-f- A - rdmEH 1—( £ ,V S ’\ z
2B=Py—Thornhilld Roas QJ] shabad=211..0Q1
/h’ 4 A 3 "y P, S

st L)N‘iwnwf ’7ffs"é‘ua /\(‘ f/ft.wc'}/
e kentrto

5 CAT/A11d/Jud \\{(:L\f}vp’“‘dy‘)“ the &Jd.).r._
?//7/”7 7_) s SHL

o ot e e o ey A T i e

&
" v’
Cﬂ Lee .éi.‘.&é ,Q.f_i)' e sk
Yarsus \

“L;’C“‘ C! \}\’\Llé el u’h{‘/; chbﬂn’*ﬂnt( 4
6% Aol 10)c3>rop ,ng P f ertr

[ 2200077040 ‘-,/@J/J’ AP" A ﬁb’fj"" /T
‘ /y/\“/é;f ,(K

To )/‘/\* "y / “f7/
Hl ‘ Ciw. Ko {(h2untin : T
2 Ap[r’/[ ( 2 7’}>J (7 Njfnwl\,

LV k. ("%“ﬂfyi)r? 7 Lesekmod e
Stancle L'b“i‘k’/rub?/ jl (o
7 Loelnens ‘
Whe reas the 'r*arglmlly noted cases has been
transferred by s_ Lah Cyunf™ & Al W ndar the provigion ‘
of the Administrative Tribunal Act (No.13 of 1985)
and registered in this Tribunal as above,
i MLL

“Writ Petition No£~€J3 % The Tribuha

has fixed date

of 199 b of (T E@ 1983, The ey
st Ehe Coupt o L ¢ hearing of the matter.
!k-“#m.'“f arising nut If no arrearance is
of Order dated = ' made on your behalf by your
passed by | # in some one duly authorised to

: @ Act and pled on your behalf
the matter will be heard and decided in your absence.

Given onder my hand seal of the Tribunal this

/ day of (7 1989, ° /D

i

DEPUTY REGISTRAR

Dk




, : X -
o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, A\ [
¢ . " ( ALLAHABAD BENCH )
af 23-=A Tharnhill Roezd, Allzhabad=211001,
S\l S \¢
\Q“\\‘l \ \\\WW
\ < y 'S | v
NG, CAWELV’O e DATED vj\\
Transfer fipplication Nofg'j s 158 of 1963, S
Suvia Doy ST é’(" APPLICANT
>'\
Versus L?7
{ " o, ﬁ* & { \ r\ 2 ™
LA A S SO A RESPONDENTS |
. v < N S V "‘t 2 MX l'.‘r'".'. ';,-£
. %3 .\_-- ¢ 5’"\ T ‘f").;” N N S S {'\ i t\’ o gl ‘ gy o ; & Y ‘
To 7R\ V! A R ogluw T oo P.o. Roglucrulhn !?Mi_.’ |
Vi AR N NS N b ’::ioﬁ I lzen, Dl
DA R Lo Patid A% Alivi -
'\.g(( ‘?N 0" TJ‘L#\,.\; R !"3 L ~"\.m-‘ D £ I Lo .

WHEREAS the marginally noted case has been transferred
™\
by 14 e LAl J(_ ) .,

under the Pmpvisions of

tne Administrative Tribunal Act (No, 13 of 1985) and registered in

tnis Tribunal as above,
of

\

e

i (~’“)EE> of 19%) The Tribunal has fixed the

of the Court of Ih Y €, Al€0 | date of 2 > 1998\
g

arising cut of the order dated w——e— for the hearing of the

Passed by 4/ ey matter,
o / If no appeapence is :
/ . e
X / made on your @ehalf by youre
_# - /
ahs // ¢ S selfy your pleoader or by
¥ : /] someone duly authorised to

act and plead on your behali, the matte r will be heared and

decided in your absence.

e N8
{ Given under my hand and seal of the Tribunal this =%

day of e 1981 "\

]
I

DEPUTY REGISTRAR.
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Before the Gentral Administrative Tribumnal, 4dditiona
Bench Allehabad

Gircuil Bench, Lucknow

o Tehs Noe 872 of 1987

1989

70 /g".;!
HIGH coUR];){
s ALL‘AHAEAD
L
\)_. Zy L
B, o ~ ..9 s B
Gar Bux Singn \ .° eses  Applicant
Vereus
Union of lndia and others cses Respondents
J%@«w »
g\ Supplementary Affidavit
L// \
qjibn 1, Gur Bux Singh, aged about 35 years, Ce)
/ of Shri Kotpal Singh, resident ot Majara Regmmathp-ﬁﬂn

Grem Sabha Marvana, post Raghunanthpur, district
Lucknow, states on oath as under ;-

Te That the deponent ie the applicant in the

above cage hence fully conversant with the facts i,

~

Ls
k § circumstances of the case and state hereinaftere

26 That the deponent' s father Shri Kotpal Singh
Was Lxtra Departmental Branch Post Maect er Post Office

Raghunathpur from 1960 to 1980 ag he Was resident of

Majara Raghunathpur Gram 3abha Farwana.

Raghunathpur Gram Sabha Marwanas The father of the

3 That the deponent is resident of Majara

deponent ie having argiculture land in Majera
,\ J 1 -
%7? oq/ Z?y; itagnunatnpur Uram Sabha Lot e

Which the post office Raghun at hp up

the preniges in

Vas situated :luring
the tenure of Shri Kot 3 5
£ ™ B pal 5lngh and the depone :

b Sl m\m\%wik Sl
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: DA '
(’ G [/ 7"“\ r ‘/“Tq%m%j‘")/f 4 ’ _’/1 s‘% /{CI '?le/)OOI b ,} #Jr

e e ) e

s .CAT /A]ujg{i):djﬁﬁ 72) S the 2 )

:‘[' ‘\:]’ | LEMLIATY. SO APNLIED (A P

ot
Cepn Neh, Shak i

Applicant's

l [ 5 1 ] ) -.‘ A .f :/‘ .i
AL ) K \'?1711‘.5(:15.' KA
y Rosponﬂent(s

é':,,/ Ay "‘l
, " ,/Tra" w N 4

'1 TN F ™ a ’ ~ 4

=\ p / "/ ‘\ p . H 4 i o~ X
T(k) ~_'/} §s: L WS a j\ Cy O \(\f

\.'\- W \. U ourt Li<e > €N/ [ LECeen U™y

TARVRLS (‘Mw“%nﬂ C’r@'f iand
H/\fl\(ou\’ Lueem g,

WherL __%<$ marqiﬁ‘%f?JnnigﬁméHses has been
transferred by H&Q‘\KCQ\KLAr VX _under the provigion
of the Administrative Tribunal Act (No.13 of 1985)
and registered in this Tribunal as above,

» 8973
“Writ Petition No._Z {

of l‘j@t/

l has fixed date
1985, The

Th
of 4

dft%h%*cgﬁ?{ ofA . hearing of the matter.

arisiﬁB out If - no arrearance is
of Order dated i ' made on your behalf by your -~
passed by_ . in some one duly authorised to

) Act and pled on your behalf
~the matter will be hv=rd and decided in your absence.

\)

Given onder rlny hand S%ol of the Trlbunal this
day of 198 ,

- DEPUTY REGISTRAR
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10141980 s ho wes fully eligdble e per rulecs

e 'ﬂnt thg mtmtg oz pura & of t'se eounter
arrzsmt an denien anh wnemtg of para 4 =7 the
~ petation are -raitaﬂted a; earr.nu

5 ~ That tm mtntg of pura 5 at‘ tha GontE
- aflifavit na«l no r@lw ¥ '

- m the mmt. of para 6 R, the

: %mur ufmmnt ara, Amué uz;«! mfumta of gan&

b 7 ot mmma» we :w.tarued e enﬂ*w
it is here to be stated thek order dated ﬂo%imt
nue never hm gwu& M fziae psunnaw. Iiu' fnri»r'

- Aeted mmw im bwﬁm u‘m.trwlv and Chcrt.:matw
pameﬂ ﬁt%pat agpnewaa of exad m utter ‘
ﬁouxtm ar rulm m ;mhuonw 19& m L}' eu m
ﬁrtm pag% Im mﬂm gan et
“of the M#&Gﬂﬂ‘ ﬁua ‘h 3 ';,; f

Mmt un Mla auw hlg fw !hi ma ng!r g., »
well 3s therd vu nc’c-ﬁu nﬁm&qm‘t f
: peﬂud"aﬂ' Wi&s: hls !!We mmr asa;m.ua q%’%}g.
gince 1.1-1%90






situated in lMgjara Raghunathpur Gram Sabha Marwanae |

|
[
)

Lo That the Gram Pradnan of Gram Sabha Marwana E,

has issued a certificate in which 1e Was certiiied tha,t"

Majara Raghunathpur ie in Gram Sabha Marwanae Hence

there 1g no village in the name of Haghunathpur but

it is only a lMajara of Gram Sabha Marwanae. However, the

post oifice has been named ag Raghunathpur hence the

same ie being run in Hajara Raghunat@pur in Gram Sabha |

Mgrwana District, Lucknows R ‘% o Y wJ:QYMQ’ w
Ox/v\\;\e/{,u_,o& &y \/\vw\w\ ‘\la l 1: {’,L,\,n Oé&uc ) {

Se That the deponent is eligible for %ne‘por;t 11 &
of Zxtra Uepartmental Branch post master Post Offige
Kaghunathpur under the rul-s and ag such the depomg/nl; 3

wag appointed with affect from 1.141950 ag Extras a

Departmental Branch Poct Master Post Office Raghunatqmlrn‘
Gram Sabha Marwana. The services were terminated

arbitrarly and illegallye.

Dated: Lucknow: h =T N()_, \
. e We  OHATRARN

hprils #  Depo h
pri 24 , 1989 el Depon -

-

LeT.1. of tae deponent

v

Verit icat 1or1

1 the above named deponent 90 horeby verify

that the contents of parag 1 to 5 of the affidayvit are
true to my own knowledge. Nothing is wrong in it and

nothing material has been concealed, go %lp me Goda

Dated: Lucknow:

Dhadol)
ﬂ.prll 75 ,1989 Uepcone:g:ﬂ‘

Lelele 0of the deponent
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<
T c,zT%{
s 1/

@ c \oT

1 know the above named deponent, identify

him and he hag signed before me.

Dated: Lucknows S— - -l
DN e C
L o _ AT, o ‘
Aprl]lg » 1989 Glerk to Shri A.Mannan, Adve

Solemnly affirmed before me on tnl?k,é%&a
| »,-}C(/ T
of april, 1989 at a-m/p«m-b the above named

deoonent who hag been 1dent1iied by the G lerk

to Shri AeMannan, aAdvocat e, Rﬁana%ad High Cort

D

Lucknow Bench, Lucknowe e rhiny
1 have satisfied myeslf by examining the
the dq)on ent that he fully un,w“stanis the oonte

of thia affidavit which has nsru rea~ “out to hin
and explained by mee 5

N b T
ND. AWIIAN

OATH GDMWSS!DNER
fi"uh Coyrt Lucknow Bench Lucknow

Ultﬂ :z/?wn it
f@(??
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